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[Authorised English text of the Himachal Pradesh Lokayukia Adhiniyam,
}983, as regiired under Clause(3y of Article 348 of the Conssirution of
ndial..

THE HIMACHAL PRADESH LOKAYUKTA ACT. 1983

‘ {Act No. 17 of 983}
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An Act to make provisions for the appointment znd functions of the
Lokayukta fortheinquiry into the allegationsagainst certain high dignita-
ries and others and fFor matters connected therewith.

Br it enacted by the Legislative Assembly ol Himachal Pradesh in the
Thirty-fourth Year of the Republic of India as follows -~

1. Shorttitie, extent and commencement.—{1} This Act may be called
the Himachal Pradesh Lokayukta Act, 1983.

(2) H extendsto the wholeol'the State ol Himachal Pradesh.

T, For statement of Objacts and Reawas seo REP Extra., dated 9-8-1983, P800,
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(3) Itshall be deemed to have come into force with effect from the
Ist day of June, 1983,

2. Definitions.---In this Act, unless the context otherwise requirgs,—

{u} “aetion’ mcans action by way of prosecution ot othemvise taken
on the report of the Lokayukia and includes fajlure to act,
and all other expressions connoting action shall be constrocd
accordingly ;

(b) ‘'allegation” in relation to a public servant means any affivmation
that such public servant, —

(i} has knowingly and intentionally zbused his position. as sich
te obtain any undue gain or [avour to himself or to any other
person or to cause undue harm to any other person :

Provided that the service matters relating to persons referred
to in sub-clauses (3) and (12) of clause (f) of section 2
shall be excludad therefrom ; or

(#1) was actuated in the discharge of his functions as such p ublic
servant by corrupt motives ; or

(#iiy is guilty of corruption ; or

(i+) is in possession of pecuniary resources or propetty dispro-
portjonate to his known source of income and such pecu-
njary resources or propesty is held by the public servant per-
sonally or by any member of his family or by some other
person on his behall.

Fxplanation—For the purpose of this sub-clause ‘Family” means husband,
wife, sons and nnmarried daughters lving jointly with him
or dependent on him ;

(¢) “Lokayukta” mecans a person appointed as a Lokayukta under
section 3 ;

{d) “‘corruption™ includes any act punishable under Chapter 1X of
the Indian Penal Code (45 of 1860) or the Prevention of Cor-
ruption Act, 1947 (2 of 1947} ;

(¢) “Minister” means a member of the Council of Ministers, by
whatever name called, for the State of Himachal Pradesh, that
is 10 say, Chiel Minister, Minister, Minister of State, Deputy
Minister and shali also ipclude the Chief Parliamentary
Secretary and Parliamentary Secretary ;

{/) “public servant™ means a person, who is or has been—
(1) a Minister,

(2) a Member of the Legislative Assembly of Himachal Pradesh,
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(3) appointed to public service or posi in connection with the
aflaies of the State of Himachal Pradesh,

(4) aChairman, Vice-Chairman, Managing Director or a member
of the Board of Directors or Chief Executive Officer, by what-
evernamé called, of 4 Goverpment Cornpany within tllc; mean-
g of seetion 617 of the Companies Act, 1936 (1 of 1936}
in which not less thaw fifty -on¢ per cent of the paid up share
capital is beld by the State Government. or any company
which is a sybsidiary of @ company in which not less than
{ifty-one per cent of the paid up share capital is held by the
State Government,

(3) a Mayor, Deputy Mayor, Councillor or Commissioner of
a Municipal Carporation constituted by or under the
Himachai.Pradesh Municipal Corporation Act, 1930 (9 of

1930).

{6) a President, Vice-President, a member or Administrator of
a Municipal Committee or Nofified Arsa Committec consti-
tuted or deemed to have bucr constituted by vr under the Him-
achal Pradesh Muricipal Act, 1968 {19 of 1968),

(7) a Vice-Chanceltor or Pro-Vice-Chancellor of a University
established or decmed to have been cstablished by or umder
any law of the State Legislature,

(8) aChairmanor Vice-Chuirman of the Zila Parishad or Panchayat
Samiti constituted by or under the. Himachal Pradesh Pancha-
vati Raj Act, 1968 (19 of 1970

(%) =a President or Vice-President or member of any managing
comunittce o an Apex Society incotporated by or under the
Himachal I'radesh Co-operative Socicties Act, 1965 (3 of 1969).

(10) A President, Vice-Fresident, Managing Director or a member
of the Boatd of Dircctors of such other  Co-operative So-
cieties incorporated by or under the Himachal Pradesh Co-
operative Societies Act, 1968 (3 of 1969 ;, as may be notified by
the State Governnient from time to time, :

(1) aChairiman, Yice-Chairman, Managing Director ot the Chief
Executive Officer, by whatever name called, of any statutory
vr uon-statutory body incorporated or set up by the State
Ciovernment;

(12). in the service or pay ol a Government Company, Local Body,
Unjversity, Zila Parishad, Panchayat Samitj, Apéx Society,
Co-operative Society, statutory or non-statutory body referred
to in sub-clauses (@) to {11) of this ¢lause, and

(13} lolding auny other post or office under the control of the State
Government or an  authotity referred to in sub-clause (12) and
notified by the State Governinent in the Official Gazette from
time to time?
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(2} “‘officer” means and includes,- - _

(i) the Chief Secretary, Scoretasy, Principal Secretary, Additional
Secrctary, Specjal Secretary, Joint Secretary, Depuly Secte-
tary and Under Secretary 1o the Goeverswnent of Himachal
Pradesh, by whatever name he may be called ;

(i) the Head of the Depariment of the State Government; and

(ifi) any other Goverpment scrvant to bz notified by the Sedte
Government;

(/3 “‘competent authority’ inrelation to a pablicservant, heansy —

{f} inthe case of Chict Minister, the Governor acting in  his
ora member of the State discretion.

Legislature,

(i1} in the case of Minister, the Chicl Minister or during

ather thanthe Chicl Minister, the period of proclamation

and the ofiicers, issued under Article 356 of the
Cangtiturion of India the Go-
YEITLOr,
(iif) in the case of any other  such authority as may be
public servant, prescribed.

Y. Appointment of Lokayukta.—(1) For the purpose of eonducting inve-
stigations in-necordance with the provisions of- this Act, the Governor shall,
by warrant under his hand and seal, appeint a person to be Xkmown - as tlic:
Leokayukia:

Providéd thut the Lokayukia shall be appointed after consubtation with
the Chief Justice of the High Court of Himachal Pradesh and the Leader
of the Oppositionin the Legislative Assembly. o if there be vo sueh leader,
4 person Selected in this behalf by the members of the Opposition in that
House in such manner as the Speaker may direct. '

{2) A person shall not be qualiflied for appoiatment as Lokayukta,
unless lte has been a Judge -of the Supreme Court or 2 Chief Justice of 4
High Court jn India.

‘ (3) Every prrsonappointad asthe Lokayukra siall, betose entering upon
his office, make and subseribe, before the Governor, or some person appoiir
ted in that behail oy him;--an oarh or affirmation in the forsr ser cut for
the purpose tn the First Schedvile.:

4. - Lokuyukta 1o hold no- other ofice—The Lokayukta'shall not bea
member of ‘Parliament or member of the: Legisiature of “any Siate and shaif'
not hold any other office of trusg or profit or be an officer of a co-operative -
socicty and shali not be connected  with aity politica) party of carry on any
bpsmess-()r ‘practise:any profession, and aCcordingly belore he enters upon
his office; - person appoinied as the Lokayukta shatl,—

(@) if I_:e is a member of Parliament - or of the Legislature of any State;
resign stich membership: or
{(B) i he holds-any office of trust ot profit, resion from such office.
or
(¢} ifhe is coanccted with any polifical purty sever his connection
with ir, or
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() il heis carrying on any business, sever his connection (short of
divesting himsel? of ownership) with the conduct and manage-
ment of such business; or

{¢) if e is practising any professien, suspend practice of such
profession.

5. Term of office and other conditions of service of Lokayukta.—
(1} Every person appointed as the Lokayukta shall hold office for a term of
five years from the date on which he euters upon his office and shall not be
eligible for re-appointment thereafter:

Provided that, —

{«) the Lokayukta may, by writing under his hand addressed to the
Governor, resign his office and such resignation shall be effec-
tive as soon asitis tendered; and

(b) the Lokayukta may be removed from the office in the maaner
specified in section 6.

{(2) A vacancy occurring in the office of the Lokayukta shall be filled
in &s soo#t as possible, but not later than six months from the date of occure-
ence of such vacancy.

(3) On ceasing 1o hold office, Lokayukta shall be jneligible for further
empfoyment jn any othst capacity under the Govermment of Himachal
Pradesh for any eraployment under, or office in, any such Local Authority,
Co-operative Society, Governmcont Company, University, Corporation
or & Corposate Body under the administrative control of the Government
of Himachal Pradesh as is referred to in sub-clauses (4) to (11) and sub-
clause (13) of cluase () of section 2.

(4) There shall be paid to the Lokayukta such salayy as is specified in
the Second Schedule.

(5} Theallowances payable to, and other conditions of service of Loka-
yukta shall be such as may be prescribed:

Provided that in preseribing the allowances payable te, and other conditions
of service of, the Lokayukta, regard shall be had ta the allowances paynble
to, and other conditions of sexvice of a sérving Judge of ilie Supreme Court
or the Chief Justice of 1 High Court, as the case may be:

Provided lurther that the allowances payable to , and other conditions of
service of, the Lokayukia shall oot be varied to his disadvantage after his
appoinfmaent.

(6) The salaries and allowances payable to, ox in respeet of, the Loka-
yukta shall be expenditare charged on the Consolidated Fund of the State.

8§ Removal of Lokayukia.—(1) The Lokayukta shall not be removed
from his office uxcept by an order of the Governor passed after an address
by the Himachal Pradesh - Legislative Assembly, supported by a majority
of the total membership of the Legislative Assembly and by a majority of
not less than two-thirds of the members thereof, present and voting, has
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been presented to the Governor in the same session for such removal on
the ground of praved misbehaviour or incapacity.

(7) The procedure for the presentation of an address and for the inves-
tigation and proof of the misbehaviour or incapacity of the Lokayukta under
sub-section (!) sball be as provided in the Judges (Inquiry) Act, 1968 (51 of
1968) in relation to the removal of a Judge and, accordingly. the provisiens
of that Act shall, subject to necessary modifications, apply in relation to the
removal of the Tokayukta as they apply in relation to the removal of a
Judee.

7. Matterswhich may be inquired into by the Lokayukta.—Subject to
the provisions of this Act on receiving a_complaint the Lokayukta may pro-
Feeed to enquire into the allegations made against a public servant.

8. Matters not subject to inguiry.—~The Lokayukta shall notinquire into
any matter, —

(@) in respect of which a formal and public inquiry has been ordered
under the Public Servants (Inquiries) Act, 1850; (37 of 1850) or

(6) which has been referred for inquiry under the Commission of
Inqguicy Act, 1952 (60 of {952); or ‘

(¢) which is not connected with the discharge of functions as public
servant of the person against whom allegation is made; or

(¢} relating to 2n allegation against a public servant, if the comp-
laint is made after cxpiration of a period of ten years from the
date on which the conduct complained against is alleged to have
been committed. '

9. FProvisions relating to complaints—(1) Any person may make a com-
plaint uader this Act tothe Lokayukta,

{2) Every complaint involving an allegation shall bz mads in such form
as'may be preseribed. The compizinant shalf swear an affidavit in such farm
as may be prescribed before the Lokayukia or any ofiicer authorised by the
Lokayukia in this behalf,

(3} Notwithstanding anything contained in section 10 or any other
provision of the Act, cvery person who witfully or malictously mekes any
false complaint underthis Act shall. on conviction, be punished with
rigorousimprisonment which may extend to two years of with fine which
may extend tofive thousand rupees or with both and the court may order
that out of the amount of fine, such sum, as it may deem fit, be paid by way
of compensation to the person against whom such complaint was made:

Provided that no court shall take congnizance of an offence punishable
under this section except on @ complaint made by or under the authority
of the Lokayuktu :

Provided further that the complaints made by or under the authority of
the Lokayukta shall be exclesively tried by a Court of Sessions, which may
take cognizance of the affence on such complainis without complaints being
commiited to it, anything coniained in the Code of Criminal Proacedure,
1973 (2 of 1974) notwithstanding:
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Provided further that the complaint made under the signature and sea)
of the Lokayukta shall be deemed as formally proved and the .evidence of
the Lokayukta shall not be necessary for the purpose.

(4) Tfthe Lokayukiaissatisfied'—
(@) that all or any of the allecgations made in the complaipt  have
or has been substantiated either wholly or partly; and
(b) -that having regard to the expenses incurred by the - complain-
ant in ;relation to the proceedings in respect. of such - complaints
and all other refevant ericumstances of the ¢ase, the complainant
deserves to be compensated;
the ‘Lokayukta shall determine a reasonable amount which shall be paid
to the complainant by way of such compensation  and the State Govern-
ment shall pay the amount so determined to the complainant.

10 -Procedure in respect of inguiry.—(1) Subject'to the provisions con-
tained in sub-section (2), the Lokayukta shall, in each case before it, decide
the procedure to be followed for makingan inquiry.and in-so.doing. cnsure
that the principles of' natural justice are satistied.

'(2) Every inquiry under .the Act shail, .unless the Tokayukta for
Teasons 1o be recorded in wirting determincs otherwise, be conducted 1n
cimera.

11, Evidenge.—(]) Subject to the provisions of this section, for the pur-
pose of any inquiry, the Lokayukta ,-—

(7) may require any. public servant or any other person, who, in his
opinion, is able to furnish information -or preduce documents
relevant to such inquiry, to furaish any such information or pro-
duge any such document;

(6) shall have all the powers of a civil court-while trying .2 suit under
the Code of Civil Procedure, 1908 {5 of 1908) in respect of the fol-
Jowing matters, namely:- -

(/) summoning and enforcing the aitendance of any person and
-examining him on oath,

(i) requiring the discovery and production of any document,
.(#f} recciving evidence on affidavits,
(iv) -requisitioning any public Teocid or copy thereof:from any
-court or office, and
(¥) issuing commissions. for the examination of wilnesses or docu-
ments ;

Provided:that no person, without .the prior:-permission -of the ap-
propriate Government shall be required or authorised by virtue
Of.the provisions coatained in this Act to furnish any such
sinformation or answerany -such question or produce-so much of
any document as might involve tne disclosure ofuny information
or production of any document wlhich is punishable under the
.provisions ef the-Oificial-Secrets Act, 1923 (19 g[11923).

{2y Any.proceeding before the Lokayukia shait be deemed to:be a judi-
cial procecding within the meaning of section 193 and section 2238 of the
indian Penal Code, {860 (45 of 1860).
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(3} The Lokayukta shall be deemed to' be court within the meaning
of the Contempt.of Conrts Act, 1971 (70 of 1971).

A2, Reports of Lokayukto~(1}1f, afterinquiry mrespect ofa complaint,
the Lokayuekta is satisfied —

(@) that no allegation made is the compluint has been substantiated
cither wholly or partly, he shall close Lhe case und lntunatc.l-}w
complainant, the public servant and the competent authority
concerned-accordingly.;

(B) that all or any of the allegations made in-the complaint have ot
“has.lseen substantiated cither wholly or-partly, he shall, by fe-
.port.in writing ; commwunicate his findings-and recommendations
.to the competent zuthority and. intimate the conplainang and the

public servantconcerned aboud his having made the report.

{2} The competent autharity shall examine the report forwarded to
it under clause (b) of sub-section (1) and communicate .to the. Lokayukta,
within thres months of the date of receipt of the report, the action taken
on the basis of the report.

(3) 1f the Lokaydkta is satisficd with the action . taken, on the busis of
‘his:report. under clause (&) of sub-section (1}, he shall close the:case.and
intimate the complainant, the public servant und the competent auihority
concerned accordingly, but wherc he is not so satistied and if he considers
-that the case so - deserves, he may make o speciul report upou.thegase to the
‘Governos and intimate the complainaut, the public servant and the compe-
tentauthority concerned about his having made such report.

-(4)  The:Lokayukta shall-prescnt annually 1o the Governor a consoli-
«dated report on‘the-administration of this Act,

(5) At the commencement.-of the session of the Stzte Legislative
Assembly after the expiry of vincety days Jrom the prescitation of the special
report under sub-seciion (3) or the annual report under sub-section (4) o
-earlierithercto, the Governorshall cause the same together with an expla-
watory memorandum to be laid hefore the-State Legislative ‘Assembly,

13, Staff of Lokayalkita.—(1) The Lokaytkta nray sppoint, or authorisc
any officer subordinate to the Lokayokta to appoint oofficers and other emp-
loyees to assist the Lokayukta in the discharge of his fugctions under this
JAct, '

(2) The categorics -of dfficers and -employees who may be appoinfed
-+d other .conditions of service and-the administrative powers of the Loka-
syukta shallibe such.as'may be.prescithbed dfter-consoitation with {he Loka-
yukéa.

{Z) Without prejudice to-the provisions- of sub-section (1), the Lokayukta
-stay.for-the purpose of condncting - enguiries under this Act utilise the services
d}f M

(i) aay officer or investigation agency of the State .or the Central
Government with the concurrenceof that Governent; or

{ii) any other person or agency.
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14, Secrecy of informution.—(1) Any information, obtaincd by the Lok-
aynkta or members ol his staflT in the course of, or for the purposes af. any
investigation under this Act, and any evidence recorded or collected in con-
nection with such information, shail be treated as contidential and, not-
withstanding amything contained in the Evidence Act, 1872, (1 of 1872) no
courl shall be entitled to compe! the Lokayukta or any public servant to
give evidence velating 1o such information or produce the evidence sa re-
corded or collected.

(2) Nuothing in sub-section (1) shall apply to the disclosure of any infor-
mation or particulars,— .

() f{or purpases of the inguiry -or any report to be made thereon
or for any action or proceedings to be taken on such report; or

(6) for purposes of any proceeding for an offence under the Official
Secrets Act, 1923 (19 of 1923) or an offence of giving or fabricating
false evidenceunderthe Indian Pepal Code (45 of 1860) or under
sub-sections (1) and (2} ol section 1{; or

{c) for such other purposes as may be prescribed.

13, Protection.—No suit, prosccution or other legal proceeding shall tie
against the Lokayukta or against any officer ,emplovee, agency or person
referred to in seetion [3in respect of anything which ts it pood faith done or
intended t¢ be done under this Act.

16. Pgweor to mule ralec.—{1) The State Government may, by notifica-

tion, make rules for the purpose of carrying into effect the provisions of this
Act

(2) Every rule made under this Act shall be lajd, a#s soon as may be
after it is made, bzfore the State Legislature while it is in session or a rotal
peried of fourteen days which may be comprised in one session or  two

" successive sessfons, and if before the expiry of the session in which it is so
laid, or the session itnmediately following, the House agrees in making any
modification in  the rule or the House agress that the rule should not be
made, and notify such decisionin the Official Gazette, the ruleshall from the
dage of publication or such notification. mave efzef only in such modified
form or be or no cftect, g5 the case may be, so, however, that any such
modification or anm:dment shall be without prejadice to the validity of
anything previously done under that rule.

17, Removal of donbis. —For the remaval of doubts, it is hereby declared
that nothing in this Act shalt be construcd as authorising the Lokayukta to
investigate any action which s taken by or with the approval of —

(@) the Chief Fustice or any Judge of the fligh Court or an officer
the coniro! wherent vests in the High Court by virtue of Article
235 of the Constitution:

16 any officer or servant of any civil or criminal court in Tndia;

{c) the Accountant Ganeral for Himachal Pradesh:

/) the Chizl' Election Commissioner, the Election Commissioners

"~ and the Regioaal Commissioners referred to in Article 324 of the
Constifution and the Chicf Electoral Officer, Himachul Pradesh
State: and . -

(&) the Chairman or 2 member ol the Himachal Peadesh Public
Service Commission,
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18. Savings.~The provisions of this Act shall be in addition to the pro-
visions of any other enactfment or any ruld of law under whick any remedy
by way of appzal, revision, review or in any other manuer is available to 4
parson making a complaint ender this Act in respect of any action, and
nothing in this Act shall Limit or affect the right of such person to avail
of such remedy.

19.  Power te recell complaints pending befare the Director of Vigilaice.-
1y Where the Lokayukta deeides to mquire into & complamnt aga-
ipst & public servant, he may ascertain from the Director of Vigilance whetires
any complaint consainiog substantially similar allegations against the said
puhlic servant is pending in the Directorate of Vigifance.

(2) 1If the Lokayukta, on examination of the record referced to in seb-
scetion (I, decides to inquire into the matter himself, he shall infonn (he
Direetor of Vigilance accordingfy and the complaint, wholly or partly, as
the case jiay be, shall stand transferrcd to him for inquiry under the pro-
visions of this Act.

(3) Whenever the Lokayukta decides mot to inquire into the matrer
himsell and returns the complaiat to the Dicector of Vigilance, the lutter
shall investipate the complaint returned to him and dispose of the same as
if this Act has not been cnacted.

20.  Repeal and suvings.—(1} The Himachal Pradesh Lokayukta Ordin-
ante, 1983 (3 of 1983), is hereby repealed.

{2) Notwithstanding such repeal, anything donc or any action teken
under the said Qrdinance shall be deemed to humve been done, or taken,
under the corresponding drovisions of this Act, as i this Act had come
into force on the day on which such thing was done or action wus taken.

THE FIRST SCHEDULE
[See Section 3 (3)]

| A , huving been appointed Lokayekta of Himachal Pradesh
do swear in the name of Godfsolemnly afiirm that I will bear true faith and
2llegiance to the Constitution of India as by law csmablished and 1 will duly
and faithfully and to the best of my ability, knowledge and judgreent per-
form the duties of my office without fear or favour, affection or iJl-will.

THE SECOND $CHEDULE
[Sce Section 3 (4]

There shall be paid to the Lokayukta in respect of time spent on actual
service, safary at the rate of Rs. 4,000 per menscm, plus such perquisites
and allowaaces as are avaifable to a serving Judge of the Supreme Court



168

in-case he -has bezn-a Judge of- the Supremte Court-or o aserving Chief.
Justice of a-High Courtin case-ho has beeiva Chief Justice of a.High Court:

Provided thar. il the Lokayukta at the time of his appointment .js in
receipt of i pension as . Judge-of the Supreme Courtor the Chief Justice of.
a High Courtor of a pension (ath:r than a disabilility or the wound pensjon)
in respect of any previous service under tire Government of India .or any
of its predecessor Goverpment or -under the Government of a Srate or any
of ity prxdezessor Goavernments, his salary inrespectol service as Loka-
vikea. shall- be reduced. :—.

{a) by tha antount of 'that pension; and.

(by if he has, before such appointment, received in lieu of a portion
of the pension due to hint in respect.'of such- previous ‘service
the commuted: value thereof. by the amountof titate portion of the -
pension; and

{¢) if he has, before such appointmong, received-a retirement gratuity -
in respect of such previous service, by the pension equivalent of.
that gratuity.
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THE HIMACHAL PRADESH LOKSAYUKTA (AMENDMENT) ACT,
198

(Act No. 7 of 1986)t

ARRANGEMENT OI SECTION
Sections ;

1. Short title and commencement.
2. Imsertion of section 15-A.
3. Repeal and savings.

. (Received the assent of the Governor, Himachal Pradesh, on 2Tth January 1986
and 'was published in Himdi R. H. P. Extin., dated the 28th January, 1986 ar
page 160 and in English in R. H. P. Extra.,, dated 26th Feburery, 1986 at

page 302)

An Act to amend the Himachal Pradesh Lokayukta Act, 1983 (Act No. 17
of 1983). .

BEe it enacted by the Lepislative Assembly of Himachal Pradesh in the
Thirty-sixth Year of the Republic of India as follows —

1. Short title and commencement.—(1) This act may be called the
Himachal Pradesh Lokayukta (Amendment) Act, 1985,

(2} 1t shall be deemed to have come into force with effect from the

23rd day of August, 1985. .

2. Insertion of section 15-4,—After the existing section 15 of the Hima-
chal Pradesh lokayukta Act, 1983 the following new section 13-A, along-
with its heading, shall be inserted, namely:—

“15. A Confermemt of additional functions on the Lokayukta.—(1) The
Governor may, after consultation with the Lokayukta, and by
nolification published in the Official Gazette, confer on the
Lokayukta such additional functions in relation to the eradication
of corruption as may be specified in the notification.

(2) The Governor may, by order in writing and after consulation
with the Lokayukta, confer on the Lokayukta such powers of
supervisory mnature over agencies, authorities or officers sct
up, constituted or appointsd by the State Government for the
cradication of corruption.

(3) When any additional {unctions are conferred on the Loka-
yukta under sub-section (1), the Lokayukta shall exercise the
same powers and discharge the same functions as he would
in the case of any investigation made on a complaint invélving an
allepation, and the provisions of this Act shall apply accordingly.”

3. Repeal and Savings—(1) The Himachal Pradesh Lokdyukta

(Amendment) Ordinance, 1985 (1 of 1985), is hereby repealed.
> (2) Notwithstanding such repeal, anything done or any action taken
vnder the said Ordinance shall be deemed to have been done, or taken,
- under the corresponding provisions of this Act, as if this Act had come into
force on the day on which such thing was done or action was taken,

1. Passed in Hindi by the H. P. Vidhan Sabha. For Statement of Objects
and Reason see R. H. P, Extra, Dated 18-12-1985, p. 3034 and 3036,
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[duthoritative English text of the Himuchal Pradesh I,akayukfa (Duitiya
Sanshodhan Adhinivam. 1987 (1987 ke Adhinivam Sankfiyank 21) as  required
undor Clause (3} of Article 348 of the Consiitution of hidial.

THE HIMACHAL PRADESH LOKAYUKTA (SECOND AMEND-
MENT) ACT, 1987

(Acr Na. 21 of [987)
ARRANGEMENT OF SECTIONS

Scctions .-
1. Short title and commencement,
2. Amepdment of section 11.
3. Insertion of new section 11-A.
4, Amendment of Second Scheduls.
5. Repeal and Savings.

(Reccived the assent of the President of Tndia on the 19th September, 1987
and was published in English in Rajpatra, Himachal Pradesh (Extra-ordinary)
dated the 20th™ October, 1987 at page 2091 and in Hindi in Rajpatra, Himachul
Pradesh (Extra-crdinary) dated 24th September, 1987 at page 1810}

An Act further to amend the Himnachal Pradestt Lokayukta Act, 1983 (dct No.
17 of 1983). -

-It is hereby enacted by the Legislative Assembly of Himachal Pradesh in the
Thirty-eighth Year of the Repubfic of India, asfollows —

1. Short title aud comnencemnant.~(1) This Act may becalled the Himachal
Pradesh Lokayukia (Second Amendment) Act, 1987.. :

(2) It shall be deemed to have come into force with offect - from the 21st'day
of July, 1987, :

2. Amendment of scetion 11.—Sub-section (3) of section [1 of the Himachal
. Pradesh Lokayukta Act, 1983 (17 of 1983) (hereinafter called the principal Act)
‘ shall be omitted. .

" 3. Insertion of new section 11-A-—After section 11 of the principal Act,
the following new section [1-A, alongwith its heading shall be added, namely:—

““11-A. Power to ponish for contempt.—The Lokayukta shall have, and
exercise the same jurisdiction, powers and authority in respect of con-
tempt of itself as = High Court has and may exercise and, for this
purpose, the provisions of the Conterupt of Courts Act, 1971 (70 of
1971) shall have effect subject to the modifications that—

(@) the references therein, to a High Court shall be construed as includ-
ing areference to the Lokayukta; o e

(h) sub-section (1) of section 18 shall not apply to the Lokayukta; and L L

(¢) in provisc 10 sub-séction (1) of section 19a referente to “Judicial . . S
Commigsioner in any Unfon territory *'shall be construed as
including a reference to the Lokayukta.”

1. Tassed in Hindi by the 1 pachal Pradesh Vidhan Sabha on the 9th September, 1987.
For Statement of Objects and Reasons see R.H. P, Extra, dated [0-9-1987 p. 1654, and p. 1656.
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4, Amendment of Second Schedule.~In the Second Schedute Lo the princi-
pal Act, with eftect from Ist  April, 1986, for the word and figures “Rs.
4,000", the figares and word "9,000 rupees” shall be substituted.

3. Repeal and savings.—(1) The Himachal Pradesh Lokayukta (Second Anm-
endment) Ordinance, 1987, (4 of 1987) is hereby repealed.

(2) Not withstanding suchrepeal, anything done or any action talken w der
the said Ordinance shall be deemed to have been done or taken, under the
correspondig Provisions of this Act,as if this Act had come into force on the
day on which such thing was done or action wastaken,

{Authoritative English text of the Himachaf Pradesh Khanij{ Adhilcar Nidhan) Ad--

hiniyam, 1983 as required wder clause (3) af Avticle 348 of the Constitution of
India)

THE HIMACHAL PRADESH (I:VHNERé&LS (VESTING OF RIGHTS)
ACT, 1983 - :

: " {AcT No. |7 of 1987)
. ARRANGEMENT OF SECTIONS

Sections :
-1. Short title.
2. Definitions. - :
3. Vesting of miperals in State Government.
4. Payment of amount, ‘
5. Reference to Court. N
6. Exemption. :
7. Code of Civil Procedure to apply to proceedings before civil covrts.
8. Appeal in proceedings before civil courts, ' '
9. Power to inake rules. :

10, Power o remove difficulty,

(Received the assent of the Presideat of India on the 22nd July, 1987 and wos.
published in Hindi in R.H.P, Extra., duted 28-7-1987 at page 1271-1274 and a1
English in RH.P. Extra, dated 13-8-1987, page 1390-]392).

A Aet to vest the mineral rights in the State Government aid to provide for pay-
-ment of amouni fo the owners of minerals and for otier matters connected
- therewith. : _ o : ) o

It is hereby enacted by the Legisiative Assembly of Hinmachal Pradesh in
the Thirty-fourth Year of the Republic of India as follows -—

1. Shorr gifle—~—This Act may be called the Himachal Pradesk Minerals

{Vesting of Rights) Act 1983, o

2. Dgfiniions~In this Act, unless the context otherwise requires,—

(a) “Collector” means the Deputy Comumissioner of a. Disteict and in- -

cludes any officer appointed by the State Government to discharge all
or any of the functions of a Collector under this Act;

1. Passedin Hindi by the Himachal Pradesh Vidhun Sabha. For statement  of . Objects .

and Tteasons see RLH.P. BExtra,, dated 19-8-1983, p. 777 and 782.°
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(@) insection 4-B, for the words “one thousand threc hundred and fifty”’
the words “‘one thousand and six hundred™ and for the words
“seven hundred and fifty”, the words “one thousand” sha]l be
substituted; : '

{#) in the first proviso to sub-section (2) of section 5, for the word
- "five’*the word “eight” shall be substituted;

(¢) in section §-B,—
{7) in tbe second proviso to cIause (e) of sub-section (1)—

(1) for the figures 50" and "1,000”, the figures “100” and ““1,5007,
shall be substituted respectively;and
(2) atthe end but before the sign “.”" the words *“‘and for this pur-
pose fraction of a year cxceedmg six months shall be counted as
one year” shall be inserted;

(¥) for sub-section (3), the followmg sub-section shall be substituted,
namely:i— ;

“(3} Where any person entitled to peasion under sub-scction (1)
is also entitled to any pension from the Central Government
orany State Government or any Corporation owned or con-
trolled by the Centrali Government or any State Government
or any local authority under any law or otherwise, then, the
maximum pension from all sources admissible to such a person
shall not ¢xceed the maximum pension admissible to the Grade-I
Officer of the State of Himachal Pradesh:

Provided that the pension payable under the Freedom Fighters Pension
Scheme and/or the Swatantrata Sainik Samman Pension Scheme
framed by the Central Government shall not be taken into account
farddetermmmg the amouat of pensmn payable uader this Act.”’;
an

(iif)” in sub-gection (5) after the words “as pension under this section™
but before the sign “:**, the words ““or the sum of rupees three
tundred and seventy-five per mensem, whichever is hlgher"
shill be inserted. :

THE, HIMACHAL PRADESH LOKAYIII_(TA (THIRD
AMENDMENT) ACT, 1987

(Act No. 2 oF 1988)

ARRANGEMENT OF SECTIONS
. Sections:

i. Short title and commencement.
2. Addition of new scction 10-A.,
3. Anmendment _of section 11.

4.  Addition of new section 31-A.

[Aurhonrafwe Engb.rh text of the Himachal Pradesh Lokayukra (Trlriya
Sanshodhan) Adhiniyam, 1987 (1988 ka Adhiniyam Sankhayank 2).

1. Passed in Hindi by the Himachal Pradesh Vidknn Sabba. For statement of Objacts
and Reasons sze R.H P, Extra., dated 2-1-1987. P.}1 andi4.
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(Received the assewt of the Governor, Himachal Pradesh, on the 11t I
February, \988 and was pubﬁsﬁed int Hindi in RH.P, Extra. dated, 17+2-198 §
‘at page 219 and_in English in R.H.P, Extra., dated 17-2-1988 at page
221).

An Act further to amend the Himachal Pradesh Lokayukia Act, 1983(Act No.
17 of 1983),

Bz it enacted by the Legislative Assembly of Himachal Pradesh in the
Thirty-gighth Year of the Republic of India as follows:—

. Short title sod commencement.—(1) This Act may be called the
Himachal Pradesh Lokayuakta (Thn-d Amendmcnt)Act,l?S?

2. It shalj come into force at once.

2. ‘ Addition of naw scction LO-A.;—After the existing section 10 of the
Himachal Pradesh Lokayukta Act, 1983 (17 of 1983) (hereinafter called the
principal Act), the followmg new sectlon 10-A shall be added, namely:—

“10-A. Power of search gnd sefzure.—(1) Where in comsequence of
information in his possessnon ar after suchlnquuy as he thinks necessary,
‘the Lokayukta,—

(#) hasreasonio belicve thatany person—

(i) to whom a summons or notice under this Act, has been or might
be issued, will not or would not produce or cause to be produced
any property, document or thing which will be necessary or
useful for or relevant to any m qulry ar other proceedmgs to be
conducted by him, '

(if) isin possession ofauy money, bulhon, jewellery, or other valuable
article or thing and such money, bullion, jewellery or other
valuable article or thing represents either wholly or partly

" income or property which has not been discldsed to the
authorities for the purpose of any law or rule in force which
. requiressuchdisclosureto be miade,or

{4) considers that the purposes of any inquiry or other proceedings to
‘be conducted by him will be served by a general search or ins-
" pection, -

may issue a search warrant-and he or any person‘authorised by him may, by
that search warrant,

() enter and search any bmidmg or place where he has reason to
suspect that suchi property, document, money, bullion, jewellery
orother \raluable article or thmg is kept

(ii) break open thelockofany door, box, locker, safe,almirahor other
' receptacle for exercising the powers conf‘erred by sub-clause (i)
wherathe keys thereof arenot avallable ; '
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(¢ii) s3iz2 any such property, documeant, money, builion, jewellery or
"~ othsr valuablearticle or thingfound as a result of such search;

(,-;.) place a mark of identification on any property or document or
m k2 or causs to be made extracts or copies thereform; or

(¥) make a note or an inventory of any such propetty, document,
money, bullion, jew:zllery or other valuable articie or thing,

(2) The provisionsof sestion 100 of the Code of Cciminal Procedure, 1973
{201 1974) shall, so facas may be, apply tosearches under sub-section (1).

(3) A warrantissued under sub-section (1) shall, for all purposes, be
dz2amad’ to bz a warrant issued by a Court under section 93 of the Codeof
Criminal Precedure, 1973 (2 of 1974).".

3, Amendment of séction 11.—Iu sub-section (1) of section 11 of the
principal Act,— '

\{) after the words *‘the Lokayukta’’ and before the signs *,—" the
* words *“or any person authorised by him in this behali™ shall be
inserted; and -
(7). the existing clause () shali be re-numbered as clause (¢). and before
clause (¢} so re-numbered, the following new claose. (5). shall be
added, namely;—

“(b) may enter upon any land and survey, demarcate or prepare a map
of the same;".

- 4, Addition of new gection 13-A.—After section I3 of the principal Act,
thefollowingnew section13-A shall be added, namely:— ‘

*13-4. Power to delegate—The Lokayukta may, by a general or special
order in writing, direct that any.powers conferred or duties imposed on him
" by or underthis Act(except the powerto make reports under section 12)

may also .be exercised or discharged by such of the ‘officers, employees or
- agencies referred to in section 13, as- may be specified.in the order,”

NOTIFICATION
e - UnNDER

_ THE HIMACHAL PRADESH MINOR CANALS. ACT, 1976
AMENDMENT OF SCHEDULEI

foag wd wweRme S
o EE
171002, 10 fega<, 1987
. smmo o fro. (w) 6{1) Is0n—fmrTe s ATEA e da; 1976
{ 197 6 %1 wfafw Tear 42) FY 6T 2§ ST-A (2) ¥ g (T) & www
yed Mt F7 T S gu, Aenee, fgmaw wlw, fae e, agEe
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AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH LOKAYUKTA (FOURTH
AMENDMENT) ACT, 1992
(Aci No. 17 of 1992}

ARRANGEMENT OF SECTIONS
Seclions :
1. Short tile.
2. Amendment of socliond,
3. Amendment of section 8.
4. Amendment of section [3-A.
5. Ameadment of section 17,

THE HIMACHAL PRADESH LOKAYUKTA (FOURTH AMENDMENT)
ACT, (92

(Recen'ed the assent af the Governor Himachal Pradesh on 20th Julp,
1992 and was published in Hindi and  English in R.H.P, Extra, daled
- 20-7-1992 ar Pages 2629-30 and 2631-2632).

An Acr further to amewf the Himachal Pradesh Lokavilita Act, 1983 (Acr
No. of 1983).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-third Year of the Republic of India, as follows:—

1. Short title—~This Act may be caltzd the Himacha! Pradesh [;oka- !
_ vekta (Fourth Amendment) Act, 1992, :

2. - Amendment of section 4.—At. the end of section & of the Himachul
Lokayokta Act, 1983 (17 of 1983) (hereinafter called the principal Act),
the following Explanation shalt be inserted, namely:—

“Explangtion.—For the purpose of this section a person shall not be
deamed to hold an office of trust or profit by reason oaly that
he has bzen entrusted additional functions or conferrad powers
1o discharge the said functions under seétion 15-A of this Act”’

3. Amendment of section 8.—In section 8§ of the prmc:pal Act, clause -
(b) shali be omitted. . .

4, Ameﬂdmmf of section 15-.4 —In section 15-A of the pr-.nclpal Act,
the following sub-sections (4) and (5) shall be added, namely:—
“(4) Notwithstanding anythmn 1o the contrary contained in this Act
if the Governor is satisfied that—
{e) the quantum of work connected with uwestlganons under this
Act is not sufficient to justify the whole .time employment. of
the Lokayukta: and
(%) the assignment of additional functions or mvesugauon*; of matters , .
“of public . importance {nrot connected with eradication of corrup- Lo
tion} can be performed or conducted by the Lokayukéa with- :
. out inipending or prejudice ofthe duties to be p"rforrncd by him
under this Act ;

1. 1 P:ﬁscd in Hindi by the Hi imachal Eradnsh Vidhan Sabba. ‘For Statemeat of Ob}ccts
antd Reasons s2e R, H. P Bxtra dated 15-7-1992, 0 Pages 2399 nad 2903,



101

the Governor may. with the consen! of the Lokayukta. cutrust, cither con-
ditionully or unconditionally, to the Lokayukta -

(9 to make an inquiry into any definile maticr of public importance
referred for inquiry under the Commissions of Inguiry Act,
1952 (60 of 1933); or

(ii) 10 perform the functions and to discharge the dutics of a
statutory office;
and he shall hold said inquiry or perform said functions or dis-
charge said duties through such oflicers. employees uand agencies
as ace referred to in section [3.

(5) When any additional functions are conferred under sub-scction
(4}, the Lokayukta shall exerciss the same powers and discharge
the same funciions. as he would have exercised or discharged
under the Commissions of Inguiry Act. 1952 {60 of 1952}, oras
e case may be under the cnactment conslituting or setting
up that office in relation to which he is to perform the functions
or to discharpe the duties.

L.\'plmmuon —For the purpose of this scction the cxpress:on “statutory
oftice”, shall mean the office constituted or set up by the State Government
under a State or a Gentral Act, for the time being inforce in the State, and
which is to be manned by a person, who is qudhﬁed for appoinimcnt us, or
is a person who is or has been. a judge of a High Courl”,

5. Amendment of section 17.—Iln section {7 of the principal Act—
(/) for clausc («), the foliowing clausz () shall be substituted. namely :—

"{a) the Ghief Justice or any Judge of the High Court or 2 Member
-of the Fudicial Service us defined in clause (b) -of Acticle 236, ora
Presiding Officer of an administrative tribunal set up under Articie
323-A. or an officer the control whereof vests in the H1g11 Court
by virtue of Article 235 of the Cnnsmuuon, :

(if) after clausz (b) the following clauss (bb) shall .be inserted, mmely:——

*“(bb) any officer or ssrvant of any adm.mslr.ﬂwc tribunat set wp
ender Article 323-A of the Constitution;”

(ifif} in clause (d) the word “and™ uppcaring at the end shall be omitted ;
and ' '

(nv) in clause () for the sign “.”" ocourring at the cnd the sign -and
word *‘; and” shall be substituted and: after ctause (¢) so amen-

dc.d the To]lowmg clause (1) shall bc added, namely —

“( ) the President or a Mn.mbcr of the Consumer Disputes Redressal
Commission set up by the State Governmnent under clause (5)
of seetion ' of the Consumer Protrolion Act, 1987 (86 of 1936)™.
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THEHIM&CH ALPRADESH LOEAYUKYA .(SIXTH &VIENDMENT}
) _ . ACT;.1994.

(Act No. 17 of 1994)1 _
ARRANGEMENT OF SECTIONS
Sections : :

1. - Short title. .
32, Amendment of Second Schedule.

(Received the assent of the Governor, Himachal-Pradeshron-thie 12th
November, 1994 and was published in Hindi and English in RH.P.
Exira,, datcd [3-11-1994, p. 400% and-4010).

An Act _ﬁtrrher ro ame.';d r}:e Hfmachaf Pmdr.sh Loka'yuk{a Ac! 1983 (Act
No. 17 of 1983)..

e f

Ba it enactedibe.thib Legislative Assembly.of Hdimachal Pradesh in the
Forty-fifth Year of the chubhc of Tndla as follows :—

1. Short title.—This Act may bc callcd the Himachal Pradesh Loka-
yukfa (Sixth Amendment) Aety. 19947 1 -

2. Amendment of Secondr Schedule.~In: the Himavhal Pradesh
Lokayukfz Act, 1983, in the Second Schedule, in the proyiso;—i -

() inclause (b), the wordT'and?? shall be deleted ;and

(ii}y clanise/{c) shall_bn*dnla{edj - "':‘ s e
NOTIFI CATI ON
" UNDER

THE HIMACHATL PRADESH" MINOR CANALS ACTY 1976/
AMENDMENT OF SCHEDULE.-I’ T

" {ssued and published in Hindi in RH-P' Extra., datcd 28- 3 1994
p. 1185).

IRRIGATION AND: PUBLIG' HEAUTH DEPARTMENT

NOTIFIGATI(DNH SERE ['
Shimla-2; they 12th Ma-y, 1994*:; < o 5i
No. IPH-4(1)11/87.—In exercise ofitho powers -nonfcrred l.mdér clduse
() of sub-section (2) of Sectiam2ofithe HimachalPradesh-Mimor Cabals
Act, 1976 (Act No 42 of 1976) the Governor, Himaghial Pradesh; i pleased

17 Passed i Himdi by-the- Himiichal * Pradésh.Vidban Sabha; Fori| Slalunentf of
Obiects-and Reasonsisee K1, PBitras, dated! 1919-1994; p:24467and 2448 -
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AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH LOKAYUKTA (SEVENTH
AMENDMENT) ACT, 1998

ARRANGEMENT OF SECTIONS
Sections:
1. Short title.
2. Amcndment of scction 2.
3.  Amendment of section 4.
4. Amgndment of scction 8.
5. Amendment of section 15-A.

6. Amendment of Second Schedule,

THE HIMACHAL PRADESH LOKAYUKTA (SEVENTH
AMENDMENT) ACT, 1998

(ACT NO. 12 OF 1998)1

(Received the assent of the Governor on 19.8.1998 and was pubfished in
Hindi and English both in R H.P. Extra,, dated 19.8.1998, p. 3129-3134).

An Act further to amend the Himachal Pradesh Lokayukta Act, 1983 (Act
No. 17 of 1983).

BE it enacted by the Legisiative Assembly of Himachal Pradesh in the
Forty-minth Year of the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Himachal Pradesh Lokayukta (Seventh Amendment) Act, 1998,

(2) 1t shall come into force at once except section b which shall be
decmed 1o have come into force on the Ist day of January, 1996.

2. Amendment of section 2. - In scection 2 of the Himachal Pradesh
Lokayukta Act, 1983 (17 of 1983) (hereinafter called the principal Act),-

(a) in clouse (d), for the figurc "1947", the [igurc "1988" shall be
substituted ; '

(b) in sub-clausc (5) of clause (f), for the figure "1980", the figure
"1994" shall be substitated ;

1. Passcd in Mindi by the Mimachal Pradesh Vidhar Sabha. For Statement of Objects
and Reasons see R.H.P,Exira., dated 24.7.1998, P. 2745 & 2750.
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(c) for sub-clausc (6) of clause (I}, the following shall be substituted,
naimnely:-

“(6) a President, Vice-President, Member, Executive Officer or
Secretary of Municipal Council or Nagar Panchayat,
constituted or deemed to be constituted by ar under the
Himachal Pradesh Municipal Act, 1994;";

(d} 1o sub-clavsc (8) of clause (), for the figurc "1968", the figure
“1994" shall be substituted;

(&) for sub-clause (9) of clause (f), the following shall be substituted,
namely:-

“(9) a President or Vice-President ar Member of any managing
committee of an Apex Socicty incorporated or registered
under the law relating Lo co-operative societies for the tune
being in force;";

(f)  for sub-clause (10) of clause (f), the following shall be substituted,
namely:-

"(10) a President, Vice-President, Managing Director or a
Member of the Board of Directors of such othcr co-operative
societics incorporated or registered by or under law relating
lo co-operative societies far the time being in force as may
be notified by the State Govermment from time to time."

3. Amendment of section 4.- In scction 4 of the principal Act, for the
article "The" appearing in beginning, the words and sign "Except as provided in
section 15-A the” shall be substituted.

4. Amendment of section 8.- In scction & of the principal Act, in clause
{d), for the words "ten years", the words ":five years" shall be substituted.

5. Amendment of section 15-A.- In scction 15-A of the principal Act,-

(@) in the marginal heading, for the word "Conferment", the word
"Entrustment” shall be substituted ;

(b) in sub-sections (1) and (2), for the word "confer”. the word
"entrust" shail be substituted ;

{¢) 1o sub-sections (3) and (3), for the word "confeared”, the word
"entrusted” shall be substituted, and

(d) in clause (b) of sub-scction (4), for the word "assignment”, the
word "entrustment” shall be substituted.

o 6. Amendment of Second Schedule.- In the Second Schedule of the
principal Act, for the figure "9 000", the figure “30,000" shall be substituted.



NOTIFICATIONS
Under

THE HIMACHAL PRADESH MECHANICAL VEHICLES (BRIDGES
TOLLS) ACT, 1968

AMENDMENT OF SCHEDULE
(Jssued and publishied in Hindi in R H.P. Extra dated 31.7.1998. p, 2904 )
PUBLIC WORKS DEPARTMENT
NOTIFICATION
Slamla-2, the 1710 July, 1998

No. PBW(B &R) (B) 3(6}18/87.- In cxercise of the powers vested in her
under clause (a) of section 2 of Himachal Pradesh Mechanical Vehicles (Bridges
Tolls) Act, 1968 (Act No. 20 of 1969) read with section 20 of Himachal Pradesh
General Clauses Act 1968, the Governor of Himachal Pradesh is pleased 1o
exclude the following bridge with inunediste effect fram the First Schedule of the
said Act:-

S1.No. Item No. Name of bridue
1 2, 3
| "Man Khad bridge on Dandroo Nuel Road".

____________________

(Tsstizd apd published in Hindi in RILP. Extra., dated 14.10.1998 p. 3619).
Shim]a-171002, the 24th Sepicmber, 139%

No. PBW(B&R)(B)3(4)-11/98.- In exercise of the powers vested in him
unde:r Clanse (a) of section 2 of the Himachal Pradesh Mechanical Vehicles
(Bridges Toils) Act, 1968 {Act No. 20 of 1969} the Governor of Himachal
Pradesh, s pleased to order to add the following bridge in the First Schedule of
the said Act after S1. No, 36 with immediate effect:-

“37. Balad Khad Bridgs on Swarghat-Nalagarh-Pinjore road in
District Sotan."

(R.H.P, Extra., dated 14.10.1998 p.3619),



	1983HP17.pdf
	1986HP7.pdf
	1987HP21.pdf
	1988HP2.pdf
	1992HP17.pdf
	1994HP17.pdf
	1998HP12.pdf



